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ACT No. VII oF 1921

. ; . [PASSED BY THE INDIAN' LEG!GLATURE ]

(Recaved the assent of the G'ovemor General on t/ze 7eh
" Marck, 1921)

An Act to amend the law relating to the
, Calcutta University. . '

HEREAS it is expedient to amend the law relat-
ing to the Calcutta Un1ve151ty ; 1t is hereby
enaoted as follows :—

1. This Act may be called the Calcutta University Short title.
Act, 1921.

71 of 1857. 2. In section 4 of the Calcutta University Act, Amendment
1857 (hereinafter referred to as the cmd Act), for the of section 4,
words ¢ Governor General of India”, the wordsissm.
“ Governor of the Presidency of Fort William in
Bengal "’ shall be substituted.

8. In sections b, 7 and 15 of the said Act, for the Amendwent
words “Governor General of India in Council” in g sectione S
all places where they occur, the words Local 11 of 1857.

Government of Bengal ”’ shall be substituted.

Ciirof 1904, 4. The sections of the Indian Universities Act, Repeal,
' 11904 which are specified in the first column of the
Schedule, are hereby repealed to the extent spec1ﬁed
in the second column thereof. -

THE SCHEDULE .
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THE SCHEDULE.
(See section 4.)
1 2.,

Section. ~ Extent of repeal. . '
2 In clause () of sub-section (2), ! the words ‘“in rel&tlon to the
C University of Caleutte, the Govemox Greneral in Councxl and i

relation to the other Universities”
4 Clauge (3) of sub-section (7)—the ‘whole—and in sub-section (8)
- tho words “or in the case of the University. of Caleutts, upon
~ the Chancellot, Rector, Vice-Chancellor and Fellows in their
corporate capacity *% } .
5 In sab-section (2) the' words ¥ in the Gezette of India or’ and
the words ““as the cage may be >,
28 | The whole,
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